BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTH ZONE AT CHENNAI

O.A NO. 226 OF 2021

Between:

Golapalli Bhaskar Reddy ... Applicant
And:

State of Andhra Pradesh & 5 Others ... Respondents

INDEX TO ADDITIONAL DOCUMENTS FILED BY THE 6™ RESPONDENT

Sl Particulars Date Annexure | Page
No. No.
1. | Mother documents tracing the title of the - R10 1-26
land owned by 6th Respondent from the
year 1943
2. | Genelogical Tree of the Original Owners - R3 27-39

certified by Tahsildar, Lepakshi Mandal

and Village Revenue Office

3. | Sale Deeds executed by the 6th 27.01.2021 RS 40-
Respondents with the original owners and 144
(4 Nos.) 15.03.2021

Date: 16-05-2022
CHENNAI
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COUNSEL FOR 6™ RESPONDENT
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VILLAGE: LEPAKSHL MANDAL: LEPAKSHL DISTRICT: ANANTHAPURAMLU.

GENELOGICAL TREE.
SHAIK ABDULLA SAHEB, DIED.

YAKUB SAB, SHAREEF SAB ADAM SAB, L.S. GAFOOR SAB
DIED. DIED. DIED. DIED.

x? ( e ‘c""l“’——ﬁ——

TAHSILDAR

Lepakshi Mandal
Ananthapuramu (Dict)

Lez.

Scanned with CamScanner



VILLAGE: LEPAKSHI.

MANDAL: LEPAKSHL

28

DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.

SHAIK ABDULLA SAHEB, DIED.

YAKUB SAB, DIED.

WIFE: YASIN BEE, DIED.

AHAMED SAB, DIED.
WIFE: MAHAMUDA KASIM BEE, DIED.
SONS:
(1) L. S. KHAYUM SAB, DIED.
(2) L.S. MAQHBOOL SAB
(3) L.S. ABUBAKAR
(4) LEPAKSHI SAIK ABDUL RAZAK

(5) L.S.IQBAL SAB, DIED.
DAUGHTER: FAZULUNNISA.

/

_‘_.,-!"'
HSILDA

Lepakshi Maiu: 2!
Ananthapuramu (Disi)

ABDUL RAHAMAN SAB, DIED.
WIFE: MYMUN BEE. DIED.

SONS:
(1) L. S. IQBAL BASHA, DIED
(2) SHEK RAFIQ,
(3) L. S. IRSHAD SAB, DIED.
(4) SHAIK MUSTHAK AHAMED
(5) ISHAQ.
DAUGHTERS:
(6) ABIDA BEE
(7) SHAKIRUNNISA
(8) RAHAMATHUNNISA

P N —ta
virage Revenue Officer

Lepakshi (\Y
Lepakstu ilorice=

Scanned with CamScanner
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VILLAGE: LEPAKSHIL MANDAL: LEPAKSHI.

GENELOGICAL TREE.
SHAIK ABDULLA SAHEB, DIED.

1" SON
YAKUB SAB, DIED.
WIFE: YASIN BEE, DIED.

15T SON: AHAMED SAB, DIED.
WIFE: MAHAMUDA KASIM BEE, DIED.

15T SON: L. S. KHAYUM SAB, DIED.
WIFE: SHAKEELA DIED.

SON: FAIZUR REHAMAN,
DAUGHTERS:
(1) SHEEMA SHAKILA
2) MUNAWWARA SHAKILA

DISTRICT: ANANTHAPURAMU.

Vinage R l O
I .
TAHSI LBA'R’/ gLepealr.i?.Eﬁ. S fee
Lepakshi Mandal Lepaksi ivvmrewim

Ananthapuramu (Dist}

Scanned with CamScanner
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VILLAGE: LEPAKSHI. MANDAL: LEPAKSHI, DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.
SHAIK ABDULLA SAHEB, DIED,

1* SON
YAKUB SAB, DIED.
WIFE: YASIN BEE, DIED.

15T SON: AHAMED SAB, DIED.
WIFE: MAHAMUDA KASIM BEE, DIED,

STHSON: L. S. IQBAL SAB, DIED.
WIFE: MEHAR TAJ, DIED.

SONS: (1) L. S. NOUSHAD,
(2) SHABBIR,
(3) L. S. SHAMEER,

DAUGHTERS: (1) HUMAYUN BHANU

]

/ (2) SHAMEEMA BANU
TAHSILBAR P &2
Lepakshi Mz-.dzl Vinage Revenue Officar
Ananthapuramu (Dist, Lepakshi (V)

Lepakshi Mzno...

Scanned with CamScanner
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VILLAGE: LEPAKSHL MANDAL: LEPAKSHL DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.
SHAIK ABDULLA SAHEB DIED.

1* SON
YAKUB SAB, DIED.
WIFE: YASIN BEE, DIED.

2" SON
ABDUL REHAMAN SAB, DIED.
WIFE: MYMUN BEE, DIED.

1ST SON: L. S. IQBAL BASHA DIED. (IQBAL AHAMED) DIED.
WIFE: PARVEEN,

SON: L. S. NASEEB
DAUGHTER: L. S. CHANDIN]I,

P —4a
AHSILDAR Viiage Revsnue Offie
] Leps! =i p\r.
Lepakshi Mandal Lepaksiu wiciiu.

Ananthapuramu (Dist)

Scanned with CamScanner



32

VILLAGE: LEPAKSHI. MANDAL: LEPAKSHI, DISTRICT: ANANTHAPURAMU,

GENELOGICAL TREE.
SHAIK ABDULLA SAHEB DIED.

1* SON
YAKUB SAB, DIED.
WIFE: YASIN BEE, DIED.

2" SON
ABDUL REHAMAN SAB, DIED.
WIFE: MYMUN BEE, DIED.

3RD SON: L. S. IRSHAD SAB, DIED.
15T WIFE: PARVEEN BHANU,
2ND'WIFE: WAHEEDA BEGUM

SONS: (1) SHEK ZAWAD (1* Wife Son)
(2) TOUSIF AHAMED (2™ Wife Son)
(3) SHEIK DADAPEER. (2™ Wife Son).

,’7 -——"M
AHSILDAR Pe o9
Lepakshi Mandal Vmasﬁ Revenue Officer
: epakehi (\f)
Ananthapuramu (Digt LapEn st

Scanned with CamScanner
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VILLAGE: LEPAKSH]I,

MANDAL: LEPAKSH]I.

DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.

SHAIK ABDUL SAB DIED.

3%P SON: ADAM SAB DIED.
WIFE: FATHIMA BEE, DIED.

SONS:

(1) L. S. BUDEN SAB DIED.

(2) L. S. ABDULLA SAB, DIED.

(3) L. S. JABBAR SAR, DIED.

(4) L. S. SAMAD SAB, DIED,

(5) SHAIK AMANULLA SAB, ALIVE.

DAUGHTERS:

(1) L.S. ASMATH (DIED),
(2) L.S. KURSHID (DIED),

/
AHSILDAR
Lepakshi Mandal
Ananthapuramu (Bi=?)

(3) L.S. GORI (DIED).

P ~~ é,_‘ —_—t
Viiiage Revenue Office
Lepakehi 11
Lepaksn: Wiahieo:

Scanned with CamScanner
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VILLAGE: LEPAKSHIL MANDAL: LEPAKSHL DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.
SHAIK ABDUL SAB DIED.

3RDSON: ADAM SAB DIED.
WIFE: FATHIMA BEE, DIED.

15T SON: L. S. BUDEN SAB, DIED.
WIFE: PYARIMA, DIED.
SONS: L. S. SHAFIULLA,
SANAULLA,
L.S. HAFIZULLA,
SHATK RAHAMTHULLA,
L.S. ABUBAKAR,
L.S. AMEER, DIED.

WIFE: SHAIK JAHEDA
] SON: SHAIK JAVEED
ORI P &t
TkHSlLDAR vinage Revenue Officer

Lepakshi (V)

i Mandal
Lepakst Lepakshi Munda

Anan'-.hapuramu (Dis?)

Scanned with CamScanner



VILLAGE: LEPAKSHI.
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MANDAL: LEPAKSHI. DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.
SHAIK ABDUL SAB DIED.

IR0 S@N: ADAM SAB DIED.
WIFE: FATHIMA BEE, DIED.

28D ON: L. S. ABDULLA SAB, DIED.
WIFE: PYARIMA, DIED.
SONS: (1) MUKTHIYAR,

(2) L. S. MUSTHAK,

DAUGHTER: S AFZUL UNNISA,
B.K SHAHAWARUNNISA

I P N ___,__LJ
| vinage Revenue Officer
/ / / “/// nagLer.n._‘.; )
TAHSILD AR e O
i |
Lepakshi Mandal
Ananthapuramu (Dist)

Scanned with CamScanner



VILLAGE: LEPAKSHI.
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MANDAL: LEPAKSHI. DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.

SHAIK ABDUL SAB DIED.

3RD SON: ADAM SAB DIED.
WIFE: FATHIMA BEE, DIED.

3RD SON: L. S. JABBAR SAB, DIED.
WIFE: TAHERA, DIED.
SONS: (1) S. RAHAMATHULLA,

DAUGHTERS:

TAHSILDAR
Lepakshi Mandal
Ananthapuramu (Dist)

(2) L. S. HAROON SAB (DIED)
(1) RASHEEDA, (DIED)
(2) GULZAR. (DIED)

SONS: SIRAJUDDIN,
SHAHBAZ,
WIFE:

HAJIRA BHANU,

—

P M ,S_,,l_e.g
vinage Revenue Office!

Lepakshi (V)
Lepaksiu wiundal

Scanned with CamScanner
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VILLAGE: LEPAKSHI. MANDAL: LEPAKSHI. DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.
SHAIK ABDUL SAB DIED.

3%0 SON: ADAM SAB DIED.
WIFE: FATHIMA BEE, DIED.

4™ SON: L. S. SAMAD SAB, DIED.
WIFE: AFROZJAN, DIED.

SONS: (1) SHEIK NAZEER AHMED,
(2) S. VAZEER AHAMAD,

DAUGHTERS: FAZILA, (DIED, NO CHILDREN)
FIROJA BANU

Vinage Revenue Officet
TAHSILDAR Lepat-t" V)
Lepakshi Mandal LEpana wmnsigt
Ananthapuramu (Dist)

Scanned with CamScanner
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VILLAGE: LEPAKSHIL. MANDAL: LEPAKSHI. DISTRICT: ANANTHAPURAMU,

GENELOGICAL TREE.
SHAIK ABDUL SAB DIED.

2N SON: SHAREEF SAB DIED.
WIFE: MASTHAN BEE, DIED.

SON: SHAIK MOHAMMED SAB, DIED.
WIFE: SHAIK SHAKEELA BEE.

SONS: (1) L. S. ATAVUR REHMAN (ALTHAF)
(2) L. S. ATHIQUR REHMAN,
(3) MD ANEES UR RAHAMAN,

DAUGHTERS:
(1) NASEEMUNNISA ,
(2) PHARIDUNNISA,
(3) SADIQABANU,
(4) APROJ UNNISA,
E-
e ~ —_—td
TAHSILDAR Wiagée-R/elvenue Officer
Lepakshi Mandal Lepakshi (V)
Ananthapuramu (Dist) Lepakshi handat

Scanned with CamScanner
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VILLAGE: LEPAKSHI, MANDAL: LEPAKSHI DISTRICT: ANANTHAPURAMU.

GENELOGICAL TREE.
SHAIK ABDUL SAB DIED.

4™ SON: L. S. GAFOOR SAB DIED.
WIFE: MAHABOOB BEE, DIED.

SON: L. S. ABDUL SATTAR SAB, DIED.
WIFE: BIBEE JAN. DIED.

SONS:

(1) KHALID AHMED,

(2) MOHAMMED IRSHAD AHMED,
(3) S. BASHEER AHMED,

DAUGHTERS:

(1) JABEEN TAJ,

(2) P. KHAMAR TAJ,
(3) R AYESHA BANU,
(4) NOOR JAHAN,

(5) S. SALMABI,

—

: - (6) SHAIK MUMTAJ BEGAM,
TAHSHDAR (7) SABEHA BANU.
Lepakshi Mandal Pra -5,_—]-—40
Ananthapuramu {Dis!) Viiage Revenue Officet

Lepakshi (V)
Lepaksm Mandal

Scanned with CamScanner



A SNEe—
A

1 OO0
Lo 010
1 €y

T 87
Cl
S e

r r* ’ I -
1435 2 | -202] .
<1 B8 gé-? T YeW ANDHRA PRADESH CM 9‘2?5‘1
<o 7o AYAN NAGPAL, S/o. TREVENDER NAGPAL, GURUGRAM. l?;_"-"*_?_-j‘-"y"{ KM ‘”‘
-/ . .AGROCORP LANDBASE PRIVATE LIMITED, BANGALORE. L ot
AR g G LNo. 121240
- CHILAMATHUR:Cell: 86
- |
ot ABSOLUTE SALE DEED.
<9 THIS DEED OF ABSOLUTE SALE is made and executed on this the Wednesday,

Twenty Seventh day of January Two Thousand and Twenty One (27-01-2021) at
Chilamathur Village, Hindupur Mandal, Ananthapuramu District, Andhra Pradesh, BY:

1) Mr. FAIZUR REHMAN aged about 46 ycars, son of Mr. Late L. S. Khayum Sab,
(AADHAR No. 3786 5821 2013), (Cell No. 98459 98325).

2) xjsmm SHAKILA aged about 58 years, D/o. Mr. Late L. S. Khayum Sab,
(RADHAR No. 9651 9881 6699), (Cell No. 98459 98325).

Buna‘qun Banw
?Amm [Rana
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.. SO BE T FE ANDHRA PRADESH o8 ST
Sold To:... ATAN * AGPAL, S/o, TREVENDER N GURUGRAM. Licensed St r
For Whﬂn#ﬁmﬂmmm PRIVATE LIMITED, BANGALORE. :' : Ay 1
CHILAN Cell- 9502556103
f
3) . MUNAWWARA SHAKILA aged about 44 years, D/o. Mr. Late L. 8. Khayum

b, (AADHAR No. 6978 0550 0283), (Cell No. 98459 98325).

ﬁ‘l are residing at H. No. 77 /2, 3 Cross, Ashwath Nagar, Near Air Force Quarters
Back Gate, RMV Extension 274 Stage, Bangalore — 560 094, Karnataka.

4) l\lr. L. S. MAQHBOOL SAB aged about 72 years, son of Mr. Late Shaik Ahamed
*b, (AADHAR No. 9391 4489 9319), (Cell No. 81258 21535).

5) Mr. L. S. ABUBAKAR aged about 72 years, son of Mr. Late Shaik Ahamed Sab,
(AADHAR No. 4065 8723 2243), (Cell No. 81258 21535).

6) Mr. LEPAKSHI SAIK ABDUL RAZAK aged about 70 years, son of Mr. Late Shaik

ed Sab, (AADHAR No. 9609 1153 3872), (Cell No. 81258 21535).

7) Mr. L. S. NOUSHAD aged about 46 years, son of Mr. Late L. S. Igbal Sab,
(AADHAR No. 4065 5263 9624}, (Cell No. 98491 83781),

8) §ir. SHABBIR aged about 34 years, son of Mr. Late Igbal, (A\ADHAR No. 6494 1149

516), (Cell No. 98491 83781),

Q) ir. L. S. SHAMEER aged about 31 years, son of Mr. Late L. S. Igbal Sab,

(AADHAR No. 3437 4878 6464), (Cell No. 70221 27866),

: SN i
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. eaofgﬁ @EE 11'3{51 (DHRA PRADESH
... AYAN NAGPAL, S/o. TREVENDER NAGPAL, GURUGRAM.

For Whom AGR LANDBASE PRIVATE LIMITED, BANGALORE. =l

e ree RLNo 12 '__I
g
10) Mrs. HUMAYUN BHANU aged about 43 years, wile of Mr. Ayaz Baig, (AADHAR No.
807 5668 6953), (Cell No. 94829 53591),
11) Mrs. SHAMEEMA BANU aged about 40 years, wife of Mr. V. Noor Ahamad,
HAR No. 8686 8175 1461), (Cell No. 77953 00581),
12) Mr. SHEK RAFIQ aged bout 60 years, son of Mr. Late Shaik Abdul Rehiman,
fAADHAR No. 4355 5710 9994),
13) ’dr SHEK ZAWAD aged about 37 years, son of Mr. Late L. S. Irshad Sab,
(AADHAR No. 7399 9702 6409), (Cell No. 99163 41795),
14) Mr. SHEIK DADAPEER aged about 28 years, son of Mr. Late L. S. Irshad Sab,
fAADHAR No. 6329 7956 9181), (Cell No. 98864 40835,
15) Mr. SHAIK MUSTHAK AHAMED aged bout 56 years, son of Mr. Late Shaik Abdul
haman Sab, (AADHAR No. 3801 6765 6368),
16) Mr. ISHAQ aged bout 55 years, son of Mr. Late Shaik Abdul Rahaman Sab,
HAR No. 3945 8099 9076),
17) Mrs. ABIDA BEE aged about 65 years, D/o. Mr. Late Shaik Abdul Rahaman Sab,

§AADHAR No. 5319 7184 4954), LS % u_f’ &
]
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LYA!I AEPAL, SJ’ a. TREVENDER NAGPAL, GURUGRAM.
AGR( RP LANDBASE PRIVATE LIMITED, BANGALORE.
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'

18) Mrs. SHAKIRUNNISA aged about 65 years, D/o. Mr. Late Shaik Abdul Rahaman
&.b, (AADHAR No. 3952 5070 0311),

19) Mrs. RAHAMATTUNNISA aged about 49 years, D/o. Mr. Late Shaik Abdul
Rahaman Sab, (AADHAR Np. 3562 2032 1253), )

| are residing at Lepakshi (Post) Village, Lepakshi Mandal, Ananthapuramu

bistrict, Andhra Pradesh.

Herei referred to as the “‘VENDORS’ (which expression unless it be repugnant to
the sdbject or context or meaning thereof include their legal heirs, executors,
representatives and Successors-in-interest, assigns, administrators, etc.,) of the FIRST
PART.

o
wrOIi] |_,-

For Hr'v'hq:nn

@

AND IN FAVOUR OF:
lus. AGROCORP LANDBASE PRIVATE LIMITED, (PAN No. AAOCA8637L),
‘aving its Corporate office No. 90, 1% Floor, Bellary Road, Byatarayanapura,

ngalore — 560 092, Karnataka, represented by its Managing Director Mr. AYAN
GPAL aged about 30 years, son of Mr. Trevender Nagpal, (AADHAR No. 7648

54?5_ 0581), (Cell No. 97110 74464). LS 3,1 ﬂ?‘
§
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NDRED/RUPEES #4
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“ gng;'ag 3:"—"& m ANDHRA PRADESH Cﬁ")ﬁ?}? 73'”"“ A
<. | AYAN NAGPAL, S/o. TREVENDER NAGPAL, GURUGRAM. LP‘
¢ AGR RP LANDBASE PRIVATE LIMITED, BANGALORE. OLNo 12-02-Or
l f:--i-__'-. LT

Hemina!ter referred to as the ‘VENDEE' (which expression unless it be repugnant to the
subject F context or meaning thereof include its executors, assigns and Successors-in-
interest, administrators, etc.,) of the SECOND PART.

WITNESSETH AS FOLLOWS:-

WHEREAS the Vendors are the absolute owners gf all that pigce and parcel of the
Agricultgral Dry Land in Survey Numbers: (1) 427-3 extent: Ac. 0-25 cents out of Ac.
0-97 cents out of Ac. 2-56 cents, (2) 432-2 (432-2B) extent: Ac. 2-79 cents out of Ac.
11-16 ts of LEPAKSHI Village Polam, Lepakshi Panchayath, Lepakshi Mandal,
Anan uramu District.

REAS the Land in Survey Numbers: (1) 427-3 extent: Ac. 2-56 cents, (2)
432-2 extent: Ac. 11-16 cents of LEPAKSHI Village Polam the Re-Settlement Pattadar in
the name of Sri. Abdulla saheb gari Yakub Saheb of Lepakshi Village vide Kulam
Number: 406.

The Family Members of the Pattadar Sri Yakub Saheb of Lepakshi Village namely
(1) Sri. Yakubsab, (2) Sri. Mohammed Shareefsab, (3) Sri. Adamsab, (4) Sri. L. S.
Gafoorslb, all are son of Mr. Shaik Abdulla Sab of Lepakshi Village executed a
Registered Partition Deed vide Book-1, 279" Volume, 246 to 249 Pages, Document
Numberfi 2517/1943, Dated: 29-08-1943 registered at Sub Registrar Office, Hindupur.

As per the Registered Partition Deed the Land in Survey Numbers: (1) 427-3
extent: fc. 2-56 cents, (2) 432-2 extent: Ac. 11-16 cents of LEPAKSHI Village Polam
allotted to the Joint Share of (1) Sri. Yakubsab, (2) Sri. Mohammed Shareefsab, (3) Sri.

Ls, g S
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Adamsab, (4) Sri. L. S. Gafoorsab, all are sons of Sri. Late Shaik Abdulla Saheb of
Lepakfhi Village vide ‘E’ Schedule Property.

HEREAS the Land in Survey Number: 427-3 extent Ac. 0-97 cents out of Ac.
2-56 Ints of Lepakshi Village Polam Registered Gift Deed was executed by Mr. L. S.
Nowshad Sab son of Mr. Late L. S. Igbalsab of Lepakshi Viillage in his Sister Mrs.
Humafjunbhanu wife of Mr. Late M. D. Ayazbaig of Bagepalli Town for free of
consideration and delivered possession of the same through a Registered Gift Deed vide
Book- ', Document Number: 2909/2020, Dated: 03-10-2020 registered at Sub Registrar
Office, Chilamathur. )

REAS the details of the Vendors have been entered into the Revenue Records
such as the Adangalu/Pahani and having Pass Book in favour of the 7™ Vendor name
vide Patta No. 1723. The Vendors have paying the Revenue continuously to the
Gove ent.

e Vendors have been in peaceful possession and enjoyment of the immovable
mpﬁﬂg and the same being Agricultural Lands. The Vendors and their family
membérs have agreed to sell the Schedule Properties to meet their family necessities in
favour the Purchaser for a total Sale Consideration of Rs. 24,88,000/- (Rupees Twenty
Four Bakh Eighty Eight Thousand only).

A. The Vendors are desirous of disposing of the Schedule Properties and represent

; bis. g s
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ii.

iii,

iv.

he Vendors are the sole and absolute owners of the Schedule Properties and that
e Vendors' title to the Schedule Properties is good, marketable, and subsisting
d free from all encumbrances and claims including all claims by way of sale,
E:c}mnge, mortgage, gift, inheritance, trust, possession, easement, lien or
otherwise that no one else has any right, title, interest or share therein.

l‘hr: Vendors have not entered any lease, agreement, or arrangement for the sale of
e Schedule Properties with anyone else and has not executed any Power of
ttorney to deal with the Schedule Properties.
Schedule Properties are not attached or sold or sought to be sold in whole or
portions in any Court or other Civil or Revenue or other proceedings and not
subject to any attachment by the process of the courts or in the possession or
custody by any Receiver, Judicial or Revenue Court or any officer thereof.

!‘he Vendors are not restrained, as on this date under any statute, law or
nactment or any order, verdict or judgment for the time being in force from
ing with or disposing of or parting with the possession of the Schedule
operties.
here are no easements, quasi-easements, restrictive covenants or other rights or
ervitudes.
e Schedule Properties are free from encumbrances, attachments, or charges of

.anyklnd. ff"‘s*iﬂfrc{
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e Vendors have not received any notice of acquisition or requisition from the

vernment or other statutory authorities and the Schedule Properties are not
being acquired under the provisions of any act and the Schedule Properties are
fiee from all such proceedings.

! Erthr:r to the said representations, the Vendors have offered to sell the Schedule

ies for a total sale consideration of Rs. 24,88,000/- (Rupees Twenty Four

Eighty Eight Thousand only) to the Purchaser and the Purchaser, based on

e representations of the Vendors, has accepted the offer of the Vendors and have

come forward to purchase the Schedule Properties. Accordingly, the Parties have

riutually agreed and are entering into this Deed on the following terms and
conditions appearing hereinafter.

NOW THIS DEED WITNESSETH AND THE PARTIES HERE TO AGREE AND

IiECLARE AS FOLLOWS:-

e Vendors hereby agree to sell unto the Purchaser absolutely and forever the

edule Properties and the Purchaser hereby purchases the Schedule Properties

for a total sale consideration of Rs. 24,88,000/- (Rupees Twenty Four Lakh Eighty
Hight Thousand only) (*Sale Consideration”), free from any and all encumbrances.

me Vendors have all mutually and jointly agreed that the Sale Consideration
ounting to Rs. 24,88,000/- (Rupees Twenty Four Lakh Eighty Eight Thousand
only) shall be apportioned and paid by the Purchaser to Vendors No. 01, 04 and

in the manner and amounts as set out herein. Further, the Vendors agree to
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not hold the Purchaser liable to any further amounts payable with respect to the
hedule Properties and that the total Sale Consideration as mentioned herein,
ng with the manner of apportionment as set out below, shall be considered as
ﬁ] and final settlement between the Purchaser and the Vendors for the purchase
of the Schedule Properties.

3. The Sale Consideration has been paid in the following manner:

3.1. Agsum of Rs. 3,73,000/- (Rupees Three Lakh Seventy Three Thousand only| has
paid on 27-01-2021 through Cheque No. 000249, drawn on ICICI Bank, Gole
ket Branch, Delhi in favour of the Vendor No. 01 by the Purchaser, the receipt

ereof is hereby acknowledged by the Vendor No. 01 and all the other Vendors;

3.2. A sum of Rs. 8,71,000/- (Rupees Eight Lakh Seventy One Thousand only) has
been paid on 27-01-2021 through Cheque No. 000250, drawn on ICICI Bank, Gole
ket Branch, Delhi in favour of the Vendor No. 04 by the Purchaser, the receipt

ereof is hereby acknowledged by the Vendor No. 04 and all the other Vendors;

3.3. Atsum of Rs. 12,44,000/- (Rupees Twelve Lakh Seventy One Thousand only) has
n paid on 27-01-2021 through Cheque No. 000251, drawn on ICICI Bank, Gole
ket Branch, Delhi in favour of the Vendor No. 13 by the Purchaser, the receipt

ereof is hereby acknowledged by the Vendor No. 13 and all the other Vendors;

4. Ee Purchaser themselves or through their advocates have conducted a due
iligence of the Schedule Properties based on the title deeds and other incidental

nue documents furnished and with the respected revenue department and all

ncerned departments. In appreciation of the representations and warranties

i s o4
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made by the Vendors with respect to marketable title, family trees and
fpossession /occupation of the Schedule Properties, the Purchaser has come
forward to purchase the Schedule Properties in accordance with the terms and
E:mmidcratinn set forth herein.

9. The Purchaser has taken physical inspection of the Schedule Properties and have
fbeen represented by the Vendors that there are no easements, quasi-easements,
restrictive covenants or other rights or servitudes and that the Schedule Properties

s free from encumbrances, attachments, or charges of any kind. The PURCHASER

shall pay the total consideration for the physical extent of land available only.
alue for any extent of land used in road widening, nala or any other government
se shall be deducted from the total sales consideration.

6. The Vendors hereby acknowledge receipt of the Sale Consideration in full and
its the Purchaser of any further payment, towards Sale Consideration and in
ﬁg:idcmﬁnn thereof the Vendors hereby grant, convey, sell, transfer, assign and
assure, UNTO AND TO THE USE of the Purchaser the Schedule Properties free

m all encumbrances, court attachments, litigation, maintenance charges,

‘claims and demands whatsoever together with all the rights of way, easements of
fnecessity, water, water courses, drains, privileges, appurtenances, advantages
whatsoever pertaining to or belonged to the Schedule Properties, who shall hold,
goascss, use and enjoy all the right, title and interest claims, payments of the
endors and all other rights, payments, privileges and amenities belonging

bis.go's
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thereto, TO HAVE AND TO HOLD the Schedule Properties and every part thereof,
’l‘b AND UNTO the Purchaser absolutely and forever.

e Vendors hereby covenant with the Purchaser that notwithstanding any act,
or thing heretofore done, excluded, or knowingly suffered, the Vendors have
power and absolute authority and indefeasible title to sell the Schedule
roperties and the Purchaser shall hereafter peacefully and actually HOLD,
POSSESS AND ENJOY, the Schedule Properties without any claim or demand,
c‘sturbam:e or interruption whatsoever from the Vendors.

’ltne Vendors have, on this day, handed over the originals of all the title documents
(Where applicable with certified copies) simultaneously on the execution of this
Deed.

The Vendors have put the Purchaser in immediate and absolute vacant possession
the Schedule Properties as on with effect from the date of this Deed.

e Vendors have paid all taxes, rates, charges, and outgoings in respect of the
i:d ule Properties to the concerned authorities up to date of registration of this
_ All taxes, rates, charges, and outgoings with respect to the Schedule
perties till the date hereof shall be paid by the Vendors and thereafter shall be
rne by the Purchaser.

Vendors shall sign all the necessary documents / papers / NOCs with respect
the transfer of Pattadar Passbooks and other revenue documents for the
S":hedule Properties in favour of the Purchaser and / or its nominee(s).

] P*S«M{
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12. The Vendors do hereby covenant with the Purchaser that the Vendors shall always
iddemnify and keep indemnified and save harmless the Purchaser against all
claims and demands of any kind whatsoever from any person claiming under them
cl any third party in respect of any defect in the Vendors’ title to the Schedule
Properties. The Vendors’ hereby further agree to keep the Purchaser fully
ifldemnified against any claims that may arise in connection with the any
agreements / sale agreements executed in favour of any third parties.

13, ’ll‘u: Vendors, further covenant that they shall, at their own cost to do or execute

or cause to be done or executed, all such lawful and useful acts, deeds and things

d execute deeds of further assurances, confirmation deeds, rectification deeds

and other things whatsoever, for further and more perfectly and more fully

conveying and assuring ownership and possession of the Schedule Properties and

every part thereof in the manner aforesaid according to the true intent and
eaning of this Deed.

14. The Vendors covenant with the Purchaser, that the Vendors are the absolute

ers of the Schedule Properties and the Vendors are fully seized of and have the

right to sell the same, in favour of the Purchaser and further there are no past or

gresent acquisitions or legal or departmental proceedings against the Schedule

Properties. The Vendors, further covenants with the Purchaser, that in case the

ser are deprived of whole or any part of the Schedule Properties hereby sold

by reason of any defect found in the title of the Vendors or any encumbrances or

y charges in the same to which this sale is not subjected, the Vendors shall pay

the Purchaser the whole of the Sale Consideration or such part of it, in favour of

LJS,?,"Q}I’J
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t!m Purchaser. The Vendors assure that apart from the Vendors, there are no
persons interested in the Schedule Properties or portions thereof.

The Vendors do hereby declare that there are no trusts, minor rights,

chments, lis pendens, claims or demands whatsoever subsisting in the

-hedule Properties and that the same is not the subject matter of any suit or
l'iptiun or proceedings before any court of law.

The Vendors hereby assure and covenant with the Purchaser that there are no
dhcumbrances or any settlement, will, minor claims, charge, lien, mortgages,
attachments, maintenance charges, either by agreement, order or decree pending
¥ threatened legal proceedings or land acquisition proceedings or notifications of
any kind or any other security or claims on the Schedule Properties that may in
any manner derogate from the full and absolute ownership of the Schedule
Properties hereby conveyed to the Purchaser.

ve as otherwise provided elsewhere in this Deed, amendment or modification of
is Deed or any part hereof shall be valid and effective, only if such variance or
tion is with the concurrence of both the Parties concerned in writing.
It is further agreed that the Purchaser shall bear registration charges including
stamp duty, registration fees and such other expenses in respect of
registration of this Deed.
‘lhe Vendors confirms that the sale of Schedule Properties is not in contravention
with any statutes/laws in force.

: - LS o
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20. ﬁl disputes between the Parties regarding this Deed or any provision thereof shall
subject to the jurisdiction of the Courts of Andhra Pradesh, India.
SCHEDULE OF THE PROPERTY.

'The Agricultural Dry Land property situated within the Ananthapuramu District,
Regisratiﬂn District of Hindupur, Sub Registration District of Chilamathur in the
LEPAKSHI Village Polam, Lepakshi Panchayath, Lepakshi Mandal.

Babu' Survey Number. Extent. Extent. Extent. Hectares.
ACRES-CENTS. ACRES-CENTS. ACRES-CENTS.
Govt. Dry. 427-3 0-25 out of 0-97 out of 2-56 0-101
Govt. Dry. 432-2B 2-79 out of 11-16 1-127
g TOTAL: 3-04 THREE ACRE FOUR CENTS JOINT RIGHT.
Market Value of the above mentioned Property of Rs. 24,88,000/-.
IN WHEREOF the Vendors and the Vendee have affixed their respective
sig:;iures to this deed of absolute sale on the day, month and the year as mentioned
earlier.
NOTE:- The Vendors are more in numbers. Hence the Vendors are signed First and Last
Sheet of this Sale Deed. -
LS TN
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The Vendee has paid Deficit Stamp Duty of Rs. 1,60,220/-, Registration Fee Rs.
24,880 /-, User Charge Rs. 210/-, Dated: 27-01-2021.
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Mame: C.I. Balaram
Designation: TAHSILDAR
Mandal:€f3-2

e, S

Verified by CHUKKAPALL] JAYA BALARAM

Mote | This is Digitally Signed Certificate, does not require ohyeical signature, And this certificate can be verified at htto:/ wwe. 3p. mesesus, s
Firnighing the anplication number montianad in the Cartificate, i & s

 Note: ThPa is a Digitally Signed Certificate, does not q physical signature and this certificate can be verified
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Name: C.J Balaram
Designation: TAHSILDAR
Verified by CHUKKAPALLI JAYA BALARAM Mndal-cord

Maote : This |s Digitally Signad Certificate, dees not require ohyslcal signature. Ang this certificate can be verifiad 8t hito://www.ap. meeseva.gov.ing by
furniishing the aopliication number mentionsd in the Cartificate.
[ Print |

Hgm.Thlﬁ Is a Digitally Signed Certificate, does not require physical signature and this certificate can be verified ,‘%
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SLNo; L6  Date:09-03-2021 L 90112000
Sold té: Ayan Nagpal S/o Trevender Nagpal, Bangalore S,tnﬂ' 13-12-603/2020
Fnr\?mm: AgroCorp Landbase Pvt. Ltd.,Bangalore PENUKONDA - 515 110
i ABSOLUTE SALE DEED.

HIS DEED OF ABSOLUTE SALE is made and executed on this the Monday,
FiftceAth day of March, Two Thousand Twenty-One (15-03-2021) at Chilamathur Village,
Chilamathur Mandal, Ananthapuramu District, Andhra Pradesh, BY:

1 . L. 8. NOUSHAD aged about 46 years, son of Late Mr. L. S. Igbal Sab,
IAADHAR No. 4065 5263 9624), (Cell No. 98491 83781),
2."Mrs. SHAIK SHAKEELA BEE aged about 78 years, wife of Late Mr. Mahamood
b (AADHAR No. 8163 1246 0730) (Mobile No. 88920 13500),
3. Mr. Md. ANEES UR RAHAMAN aged about 38 years, son of Late Mr. Mahamood
(AADHAR No. 3417 5123 9312) (Mobile No. 88920 13500,
4. - ATAVUR REHMAN L. 8, aged about 54 years, son of Late Mr. Mahamood Sab
[AADHAR No. 5650 9899 7532) (Mobile No. 88920 13500),

L W)
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= = S gmp Yendor
SLNo; 5 b|®  Date:09-03-2021 Hfme:‘; :3'11}55“ 5009
Sold fo: Ayan Nagpal 5/o Trevender Nagpal, Bangalore R'.L NoO 12,12_[333112%2(;

For \Ihnm: AgroCorp Landbase Pvt. Ltd.,Bangalore PENUKONDA - 515

5. '.d;rs. SADIQABANU aged about 51 years D/o. Late Mr. Mahamood Sab (AADHAR
No. 7620 1656 9463) (Mobile No, 88920 13500),

6. Mr. L. S. ATHIQUR REHMAN aged about 48 years, son Late Mr. Mahamood Sab
IAADHAR No. 8991 6871 1053), (Mobile No. 79814 83500),

7. Mrs. NASEEMUNNISA aged about 58 years, D/o. Late Mr. Mahamood Sab
AADHAR No. 9376 3018 3324) (Mobile No. 88920 13500),

8. Mrs. APROJ UNNISA aged about 46 years, D/o. Late Mr. Mahamood Sab
(AADHAR No. 6519 7901 5236), (Mobile No. 95353 04853), :

9. Mrs, PHARIDUNNISA aged about 51 years, D/o. Late Mr. Mahamood Sab
IuDHAR_Nn. 7900 5159 3176], (Mobile No. 84315 59910).

10. Mrs. HUMAYUN BHANU aged about 42 years, wife of Mr. Ayaz Baig, (AADHAR No.

4807 5668 6953}, (Mobile No. 94829 5?:-5%5?j ’
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icensed Siamp Vendar
Sl.No: {0/l  Date:09-03-2021 e 43 12.601/2008
Sold t‘: Ayan Nagpal 5/o Trevender Nagpal, Bangalore R L_N.t" 12- 1.1}2 -_ﬁ;%?*.nﬁzu
For Whom: AgroCorp Landbase Pvt. Ltd.,Bangalore PENUKON

are residing at Lepakshi (Post) Village, Lepakshi Mandal, Ananthapuramu
istrict, Andhra Pradesh.

[Hﬁre'fafte:r referred to as the “VENDORS’, which term wherever the context so applies
shall mean and include their legal heirs, representatives, executors, administrators, and
assigris) of the ONE PART.
AND IN FAVOUR OF:
* M/s. AGROCORP LANDBASE PRIVATE LIMITED, (PAN No. AAOCAS8637L),

ving its Corporate office No. 90, 1%t Floor, Bellary Road, Byatarayanapura,
Engalur: = 560 092, Karnataka, represented by its Managing Director Mr. AYAN
NAGPAL aged about 30 years, son of Mr. Trevender Nagpal, (AADHAR No. 7648
')4?8 0581), (Cell No. 97110 74464).

(Hereinafter referred to as the “PURCHASER”, which expression shall, unless repugnant
to thci:ontext, where the context admits mean and include its successors-in interest and

ermitted assigns) of the OTHER PART.
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Name: C.J Balaram ':u
g Designation: TAHSILDAR 30,
- Mandal: €23 &
ﬂ Verified by CHUKKAPALLI JAYA BALARAM hera
b Note | This is Digitally Signed Certificale, doss not reguire physical signature. And this cerificate can be venfied ot D /fwew ap.messsva gow. i/ By -
furnishing the application number mentioned in the Cerlificate. i

rla physical signature and this certificate can be verified Q
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Date : 1R03/2021

Name: CJ.Balaram

Designation: TAHSILDAR
I;
Verified by (i PRABHAKAR BABU Mandal: 34

M Note  [his |4 Digitally Signed Certificate, does not mquire physical signature. And this certificate can be verified of WIS wew a0 messeya govan/ oy
- Turnlshing the agplication number manbioned (o ihe Certificates.
| Print |
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Application No:
AP20 6 SHIBSBII

RORO121479615481
Date © 18032021

Byr 1 BB0OYHOID TR0 | g
Sodedn | givd DRPAw clrDewy i Jufo. /I.Do.
| e e g Bt S5l i sl s
S 1 1 _ B 5 6 = 8

1 o6 abd TS S ol ol weyd e 1723 | 4322h | Db | 27900 | SdoIEAn
2 432-1c2 28 | 05600 | BR0LoTELL
3 427-3 208 | pg7o0 | eRudedsin
4 42741 o8 | 05300 | S0IedEsdn
5 398-2C S0 | 01300 | SR0IJeIsIw
y 0828 | 90 | 03100 | oRwdcsssw
7 154-3 28 | 01100 | wddeedn

Certified By

Name: C.J Balaram
e Designation: TAHSILDAR
Verfied by CHUKEAPALLT JAYA BALARAM Mandal:@i 4

Mote . This s Digilally Signed Cenificate, does not reguire physical signature. And this certificote can be venlied af hitp://www.ap.meesava,gov.n/ by
fumishing tha apglication number mentioned in the Carbficate:
Print | | Home | | Download Certificate |

; Note: This is a Digitally Signed Certificate, does not require physical signature and this certificate can be verified )
.é =y - by funishing the application number mentianed-n e Certificate - 7

| 2 P § = i
o N oW e == A & T -3
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lication No;

AP20 6

ROROD1214796153A
Date = 180372021

a0 | gy

:@gm adar ey | atbe. f d.o.

1 Deslgnaﬁun TAHSILDAR
Verified by G PRABHAKAR BABU Mandal:g2=2

| Mote : This is Digitally Sighed Cartificate, does not reguire physical signature. And this certificate can be verifeed 21 hp:/dwww . ap, meesevie. gov.ind by
S furmishing the application number mentioned in the Certificate,

(P (e | (osronscotese|

(s i mm Is a Digitally Signed Certificate, does not require physical signature and this certificate can be verified
by ﬁmm.hmg the apﬁicatinn numhﬂr munﬂona:l in m Gamﬁcah =l =
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©OG 3§ AT W ANDHRA PRADESH

Sl.No; S © 7 pate:09-03-2021

Sold to: Ayan Nagpal 5/o Trevender Nagpal, Bangalore
Far\'hom: AgroCorp Landbase Pvt. Ltd.,Bangalore

CY 906168
ADAS NAIK
L:cansed Siamp Vendo!

No 12-12-001/2009
R L No 12-12-003/2020

PENUKONDA- 515 110

i ABSOLUTE SALE DEED.

THIS DEED OF ABSOLUTE SALE is made and executed on this the Monday,
Fifteehith day of March, Two Thousand Twenty-One (15-03-2021) at Chilamathur Village,
Ch.i.la.'::ﬂmr Mandal, Ananthapuramu District, Andhra Pradesh, BY:

1

; . L. 8. NOUSHAD aged about 46 years, son of Mr. Late L. S. Igbal Sab,
lAADH.AR. No. 4065 5263 9624), (Cell No. 98491 83781),

2. Mr. L. 8. SHAFIULLA aged about 71 years, son of Mr. Late L. S. Buden Sab
IAADHMR No. 5993 1502 6636),

3. Mr. SANAULLA aged about 76 years, son of Mr. Late L. S. Buden Sab, (AMADHAAR

C L 5:525'1 p éw L & Toasenok Shodbug

L*?W e - NowES ETW,

)4 YAV E T Bk.shayawgyp yz‘ﬁ;ﬂ .

}'Jﬁ’%;‘f/ 1 --5'4'7/ 5. eo

a4 oy ey Bamtt L magun an
POLB)

L‘.}::/:}y':
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906169
uu@pagmmmm PRADESH K.n%ms 69 x
iz Venda!
iy JIIE INeaT Lcersed Samp Vet
Sold fo: Ayan Nagpal $/o Trevender Nagpal, Bangalore 2L No 15.12-003/2020
For lrmm: AgroCorp Landbase Pvt. Ltd.,Bangalore PENUKONDA - 515110

4.§Mr. L. 8. HAFIZULLA aged about 60 years, son of Mr. Late L. S. Buden Sab
(AADHAAR No. 9085 1353 8456),

5.fMr. SHAIK RAHAMTHULLA aged about 58 years, son of Mr. Late L. S. Buden
Sab (AADHAAR No. 6252 8148 8348), -

6.EMr. L. 8. ABUBAKAR aged about 52 years, son of Mr. Late L. S. Buden Sab
(AADHAAR No. 3522 0811 3638),

7.BMrs. SHAIK JAHEDA aged about 62 years, wife of Mr. Late Shaik Ameer
AADHAAR No. 7017 0249 6781),

| ;
8. er. SHAIK JAVEED aged about 31 years, son of Mr. Late Shaik Ameer,
(AADHAAR No. 4018 8619 5619,

9. Mr. MUKHTIYAR aged about 49 years, son of Mr. Late L. S. Abdulla Sab
AADHAAR No. 2617 4257 9612),

10. Mrs. 8. AFZUL UNNISA aged about 55 years, D/o. Mr. Late L. 8. Abdulla Sab
#AADHAAR No. 5761 1348 7540}, (Mobile No. 88974 22767)

11. Mrs. B. K. SHAHAWARUNNISA aged about 64 years, D/o Mr, Late L. S. Abdulla
ﬁa’b (AADHAAR No. 3893 0891 1104),

12. Mr. S. RAHAMATHULLA aged about 50 years, son of Mr. Late L. S. Jabbar Sab
HAADHAAR No. 9899 9107 8018),

t-3.3N's Hugadan B

LA, 3
A.}*#‘W
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CM 206170
au@g&agamummnﬁm PRADESH 2 hAS RAIK

NL TD2L Date:09-03-2021 | icansad Samp “2‘?5‘33'9
: Ayan Nagpal 5/o Trevender Nagpal, Bangalore gt:g 15-.15-55312*32{!
For Yhom: AgroCorp Landbase Pvt. Ltd.,Bangalore PEHUKQNW -515110

13. IMrs. HAJIRA BANU, aged about 55 years, wife of Mr. Late Haroon Rasheed
(AADHAAR No. 4285 4221 4028),

14, lM.r SIRAJUDDIN aged about 35 years, son of Mr. Late Haroon Rasheed,
(AADHAAR No. 8560 3559 2086), (Mobile No. 99726 52751)

15. "Mr. SHAHBAZ aged about 30 years, son of Mr. Late Haroon Rasheed, (AADHAAR
. 8639 2004 6604), (Mobile No. 88845 £8073)

16. Mr. SHEIK NAZEER AHMED aged about 56 years, son of Mr. Late L. S. Samad
ab (AADHAAR No. 5072 1969 8874),

17. Mr. 8. VAZEER AHAMAD, aged about 37 years, son of Mr. Late L. S. Samad Sab
(AADHAAR No. 2959 6156 9609),

18. Mrs. 8. FIROJA BANU, aged about 45 years, D/o. Mr. Late L. S. Samad Sab
iAadhaar No. 7816 3443 8229),

19. . SHAIK AMANULLA SAB aged about 80 years, son of Mr. Late Adam Sab
dhaar No. 5485 8157 8602), (Mobile No. 63055 82845),

20. tlrs HUMAYURN BHANU aged about 42 years, wife of Mr. Ayaz Baig, (AADHAR No.
807 5668 6953), (Mobile No. 94829 5359.”,

Il are residing at Lepakshi (Post) Village, Lepakshi Mandal, Ananthapuramu
istrict, Andhra Pradesh.
L.S fﬁr 13 HumAPUY Bemis
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BOARD RESOLUTION FOR LAND PURCHASE

Certified fram the minutes of the meeting of the directors of the company Agrocorp Landbase Pvt Ltd heid at its
corporate office on 15-3-2021 at 11.30am further certify that :

1. That the company is in the process of buying a 3.03 acres land parcel in survey numbers 427-3 & 432-2C2
for its Business activities at Leepakshi Village , Leepakshi Mandal, Ananthpur District.

2. That the Company has authorised its authorised  Mr Vikas Jaln S/o of Suresh Jain Rfo 5-4 10/c
Laxmipurarn near Balaji Temple, HindupurAndhra Pradech-515201 { ADHAAR NUMBER : 661008435460),
1o sign and execute all documents and formalities required to complete the process of registration and

mutation of land title in the name of the company at SRO office .
3. Further resolved that both the directors have agreed and approved the said function of the company.

For Agrocorp Landbase Pvt Ltd For AGROCORP LANDBASE PVT. LTD.

FI}:. '.iﬂ-liln,n“_.: i _." WWeahaL Y6 0 [
Director

Director
"; ‘ irector

Date 15-3-2021

PR T R e S . =

Scanned with CamScanner
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Cerified By

o
e,

p

MName: (C_l. Balaram

Designation: TAHSILDAR

Verified by CHUKKAPALLI JAYA BALARAM Mandal: g4

S

Note | Thiz is Digitally Stogned Certificate, does mot require physical signabure. And this certificate can be verifred at hittp://www. ap.meeseva, gov.in/ by
fumishing the application number mentioned in the Certificate.

TACIAN A

Note: This s a Digitaly Signed Cetiicate, does nat raquire physical signature and this certificate can be verified |
. hy fumlshlng the applicamn numher menﬁﬂned in thﬂ Cmﬁaate , M
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Trcation M

RORO]21479466K4
Datc : 180372021

o Maua g
e Dhgan alrdeny 1 dube. /d.Re.

1 w8y ogpone | |
WD Aol ! sa) v Bowd rlo Swde 2 Dardwmr . @
Pa. ¢ Aot oo Daoe | Dhgaw #ogloodos
I =71 . 3 4 i 7% 6 g 8 ?

1 Agans oo 1722 | 432202 2 | 27000 | sAodedaw | L
I iy
2 432-1b Sk {15400 soSoRadn !

Cenified By

Name: C.J.Balaram
Designation: TAHSILDAR
Verified by T ANAND KUMAR Mandal: S 4 '

Mote - This is Digitally Signed Certificate, dogs not reguire physical signature. And this certificate can be veriflied st hitp//www. ap.meeseva.gov.in/ by
furnishing the application number mentionad in the Certificate.

[ Pant| | Home | Download Centificate |

=
-

-y
!

g | b

ﬁ Note: This is a Digtally Signed Certficate. does not require physical signature and this certificate can be verified
a wmmmmmhwm -
= S S = o = o o e sk &

)
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lication No:

AP20 6

RORO)I2147946787
Date : 18/03/2021

=,
» sl . i
By 1 BdeapoaY o dard -
doeludn : : |

da'l béﬁﬂ.‘u mﬂm:. H Q.mb-fﬁ-hﬂ- [

[ 28 PO 'I-.j|:
| ama wo | dwd | @rd | Awge | Ddsawr | 5
DéroriD Dl (dog/og D) ﬁj

do 4 dowm | b | Dade | Dhgaw | Pogdedod/ |

D ADaS B Irdo i
1 7 3 N s 6 7 8 |
I o ool Trd a8 oo mwaﬂﬁ'ﬁ 1723 4312.2h oy 27900 Sl0S0¥saw JE,-
2 432 2R | 05600 | SWIoIsI | 4
3 427-3 208 | 09700 eRudeFSI0 g

4 427-1 g | oswo | sdBedan | §
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5 398-2C 90 | pi3op | SRwdodsdn |

EW

ey

6 398-2B 00 | 03100 | ®RDedEdw | g
.!1.#

7 154-3 2k | o0 | ssedsan | K

Designation: TAHSILDAR =~
Verified by CHUKKAPALLT JAYABALARAM Mandal-€t2=4

B

Note | This is Digitally Signed Certificate, does nat FEqLIre physical signature. And this certificate can be verilled &1 bHp://www_ao.masseva gov.in/ by
furmishing the applicatien number mentioned in the Certfitate. A

| Print | | Home | | Dewnload Centificate

(i | )

ji‘ mmhhamyﬁg‘m&rﬁm does not require physical signature and this certificate can be verified
e byfum:aiﬂngmmlcaﬂun mmmhumm

I s - - SR — 3 e — =
il w @ 1_# :"-LE'E: == 1_-5__,!-.:!._5 =h ._‘::-f .c'!': == ] _._1_ ';'-:".F' ST : .....-.._ ;.}i__ %
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AP20 62923017
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wmmﬂdrb
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ADLOI21452212104

Date : 18/03/2021

so® b

12

Soodaib
b

Certified By

Designation: TAHSTLDAR
Verified by T ANAND KUMAR Prcar e
Note : This s Digitally Signed Centificale. does noll reguire phyvsical signature. And this cemtificate can be vefilied at hitp;/fwww. sp.messsva.gov.in/ by
furmething the apolication number mentionad in the Certifoste.

mmmwswcnﬁm does not require physical signature and this certificate can be verified
. , Tl by‘hmishnngﬂuapplimhmmrharmnmmdmhﬂerﬁﬁmh
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" FINGER PRINT PASS PORT SIZE | _ NAME & PERMANENT ¥
| §1.NO. IN BLACK INK { LEFT . PHOTO GHAPH - POSTAL ADRESS OF |
| THUMB) frrmmme asim u el PRESENTANT / SELLER / BUYER

i :

MR. AYAN NAGPAL
Slo MR TREVENDER NAG PAL

"MANASING DIRECTOR , |
AGRO CoRP L AND RASE Put £T0
BAN SALRE - 550 092,
7648 0478 ossl

“SIGNATUR OF WITNESSES §

NIKAS 3

HinNpuPO ™~
6610 0843 F@ b0

& ' oS0 hr

* gﬂ——-w
__gg‘ Buyer (s) 151' are not ;:vrl'irt'J Efme the Sub Re

W mwﬂur Dhﬂt:ﬁﬂ'ﬂ:} and finger pri

Sri

. as If"We cannot appear

ugﬂn ATHUR_

SIGﬂATUHE OF THE EXECUTANTS

- | w.gp?'#

L Baiu

gistrar the fo!lumng'request should be signed.

nts in the form prescribed, thrcrugh my representative

personally before the Registering

Signature (s] of BUY Kﬁ(

Signature of witn e5ses:
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CM 906159

@0 g T § AT T¥ ANDHRA PRADESH
K. RATTAIDAS NAIK
Sl.No; 5“ hT g" Date:09-03-2021 Licensed Stamp endor
Sold to: Ayan Nagpal S/o Trevender Nagpal, Bangalore O LNo 1;1:&21':3333
For \R‘hum: AgroCorp Landbase Pvt. Ltd,,Bangalore R;E!;?m?:j‘h;a;u&?& 110
: ABSOLUTE SALE DEED.

THIS DEED OF ABSOLUTE SALE is made and executed on this the Monday,
Fiftﬂiﬂﬂl day of March, Two Thousand Twenty-One (15-03-2021) at Chilamathur Village,
Chi thur Mandal, Ananthapuramu District, Andhra Pradesh, BY:

1" Mr. L. 5. NOUSHAD aged about 46 years, son of Mr. Late L. S. Igbal Sab,
§ (AADHAR No. 4065 5263 9624), (Mobile No. 98491 83781),
ZI Mr. KHALID AHAMED aged about 70 years, son of Late Mr. Sattar Sab (AADHAAR
No. 3471 0311 9199), (Mobile No. 89718 89701),
3. Mr. MOHAMMED IRSHAD AHMED, aged about 58 years, son of Late Mr. Sattar
Sab, (AMADHAAR No. 7789 0370 2742), (Mobile No. 89718 89701},
4 Mr. S. BASHEER AHMED aged about 51 years, son of Late Mr. Sattar Sab,
] (AADHAAR No. 7931 4845 0847), (Mobile No. 89718 89701},
5! Mrs. SHAIK MUMTAJ BEGAM aged about ‘58 years, D/o. Late Mr. Sattar Sab
(AADHAAR No. 7015 6629 5198), (Mobile No. 89718 89701},
Eu! Mrs. JABEEN TAJ aged about 55 years, D/o. Late Mr. Sattar Sab, (AADHAAR No.

§ 3909 2520 8481), (Mobile No. 3?:233 701), i e
b h'S ﬁ Wg‘ =t ol
zle )
L hodpd Atiemad . N &
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€0 C 06160
@%EE{%' 39 WP ANDHRA PRADESH | S A0E180
Sl.No: 5 0 /4 Date:09-03-2021 Licensad '3 amp Vendo
O L No 412-12-001/2009
Sold fb: Ayan Nagpal 5/o Trevender Nagpal, Bangalore R L No 12-12-003/2020

For Whom: AgroCorp Landbase Pvt. Ltd.,Bangalore PENUKONDA - 518 110

¢

7. Mrs. P. KHAMAR TAJ aged about 50 years, D/o. Late Mr. Sattar Sab, (AADHAAR
No. 2032 5366 0716), (Mobile No. 89718 89701),

q. Mrs. R. AYESHA BANU, aged about 48 years, D/o. Late Mr. Sattar Sab (AADHAAR

'No. 2863 7243 7463), (Mobile No. 75695 58370),

o Mrs. NOOR JAHAN aged about 57 years, D/o. Latc Mr. Sattar Sab, (AADHAAR No.

| 7714 6436 2232), (Mobile No. 89783 59414),

lﬂ.l Mrs. SABEHA BANU aged about 49 years, D/o. Late Mr. Sattar Sab (AADHAAR
No. 5179 8453 0681), (Mobile No. 91481 67460},

11. Mrs. 8. SALMABI, aged about 53 years, D/o. Late Mr. Sattar Sab, (AADHAAR No.
l 5937 3194 7782), (Mobile No. 76590 76263),

12. Mrs. HUMAYUN BHANU aged about 42 years, wife of Mr. Ayaz Baig, (AADHAR No.
4807 5668 6953), (Mobile No. 94829 53591),

lA]] are residing at Lepakshi 52 Village, Lepakshi Mandal, Ananthapuramu
" District, Andhra Pradesh. e (2 (=

K/(u.-:'L‘n( "éwe-f ’ ‘9){(5‘;:_3
A
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i
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= DO O 4

es AT CMLR0616
0@5{:8%‘ g W29 ANDHRA PRADESH  CER06L -
: aln QR Vendoi
SLNo: [S)7)  Date:09-03-2021 g oy
For Whom: AgroCorp Landbase Pvt. Ltd.,Bangalore PENUKONDA - 515 110

{Her’marter referred to as the ‘VENDORS’, which term wherever the context so applies
shalf mean and include their legal heirs, representatives, executors, administrators, and

assiq'us] of the ONE PART.
) IN FA F:
. ' M/s. AGROCORP LANDBASE PRIVATE LIMITED, (PAN No. AAOCAS8637L),

having its Corporate office No. 90, 1% Floor, Bellary Road, Byatarayanapura,
d Bangalore - 560 092, Karnataka, represented by its Managing Director Mr. AYAN
§ NAGPAL aged about 30 years, son of Mr. Trevender Nagpal, (AADHAR No. 7648
0478 0581), (Cell No. 97110 74464).

(Hereinafter referred to as the “PURCHASER”, which expression shall, unless repugnant
to context, where the context admits mean and include its successors-in interest and

permitted assigns) of the OTHER PART.

§ WHEREAS the Vendors are the absolute owners of all that piece and parcel of the
Agricultural Dry Land in Survey Numbers: (1) 427-3 extent: Ac. 0-24 cents out of Ac.
0-974cents out of Ac. 2-56 cents, (2) 432-2 (432-2C1) extent: Ac. 2-79 cents out of Ac.
11-16 cents of LEPAKSHI Village mz_:_lfpakahi Panchayath, Lepakshi Mandal,

An pur istrict. & - »
b a%ﬂmﬁ s A

o bglod s o, b2 9052
1 AP 4,560 o AL

R i p:_,l e biy,
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Name: c;.nuw
Verified by CHUKKAPALLI JAYA BALARAM ml
Mote : This is Digitally Signec Certificate. doss not reguin physical sionstlure. And this certificate can be verified al hitp |/ www.8p.meeseva.gov.in/ by furnishing the

application number mentioned i the Cortificete
[[Print | [Home ] [ Downioad Certificats |

by furnishing the appl

ication num ma'nad in

obsce n ’i
Application MNo: ii-_'
P20 ¢ AN

by
8628
Date : 23/03/2021

= -

" | Note; This Is a Digitally Signed Certificate, does not require physical signature and this certficate can be verified | |
at = - . .

= e = i W P = = = = = == —

T
o,
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=t AP20 42920067

o PBF VELALIW, BDITFFTP, 2 Bs P Sory
DA O vdofiw / DI D

lication No:

PV O S vrd e v e

ADLO12145296521

Date : 230372021

Neme: C.J.Balaram
Designation: TAHSILDAR

Verified by CHUKKAPALLI JAYA BALARAM PR ECRh

Mote : This is Digitally Signed Certificate, doés not reguire physical gignature, And this cetificate can be verified at MIp:// wews o meeseva.gov. i) by
furnishing the apgiication riificate, i

number mentioned 0 the Ce

E h%hawmm unaanntmmlmphrslmlsugnah.ﬂandmlamﬁﬂmtemhﬁwiﬂm
byiumrﬁhing lha applﬁhon nummhmm
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RORO1214796] 5K

furnishing the application number menticned o e Certificats.
_Print | | Home | | Download Certificate |

---------

| Name: CJ. Baturam
Designation: TAHSILDAR
Verified by CHUKKAPAL LT JAYA BALARAM Mandah:034&

Mote ; This 15 Degitally tugned Cortilicats, does nol require-physical sigrature. And this certificate can be varified at hitp:/fwww.ap.meesava.gov.in/ by

Date - 180372021
2er 1 BSoopoAD iAWY 1 Gaed
Dodwd ! g3z :@Ha» aurdeoy ! d.be./ . De.
| RS Dywen
T oo b (Sod/gg D) :; ﬁ :: ;;!; Vit
pS-ADuS Frodda
I 2 3 : S TR R 6 B, 8
1 as od b O aed als 'ns‘-alﬁ e 1723 - ..1,33.21, 2 | 27900 | SAdodEI
2 432-1c2 | R | 05600 | oo
3 4273 20 | 09700 | SWJoTedn
4 427-1 B | 05300 | ®RDeISI0
5 398-2C 60 | 0.1300 | ®RODodsaw
f 398-2B 00 | 03100 | ©R0DeISD0
7 154-3 b | 01100 | BRwdeIEdW
Certified By

M.Thlshaﬂlglmnyﬁgmdmrﬂﬁmts mmmmmmnamnmmmmﬁmmmﬁw
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